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Order of the Tribunal

The Hon'ble Mr Justice A.
Agarwal, Chairman and
The Hon'ble Mr K.K.Sharma,
Administrative Member.

Present :

The applicant who was employed
as DIGP(Training )supernnuated by an
order passed on 31.12.2000 at Annexure
-5+ He was re-employed as DIGP (Train-
ing) in Mizoram Police by an order
dated 19.1.2001 at Annexure=-6. By
the impugned order passed on 15.3. 2001

|he has been demoted to the post of

sp, Pire Service. The aforesaid order
of demotion has been issued without
putting the applicant to notice and

.|without assigning any reason. Though
|the pay of the applicant for the post

of DIGP(Training) has been protected
by the aforesaid order dated 15.3.2001
the same has been superseded by the
impugned order dated 16.4.2001 whereby
the pay protection has been revoked
and excess payment made to him is
sought to be recovered. The aforesaid
order at Annexures 7 and 9 are impug-
ned in the present 0O.A.
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25 5 .01 Issue notice to sﬁow éausé as to
. why this application shall not be

admittEdo
List on 26.6. 2001 for flling reply
tc the show cause and admission.

" "Member . Chairman
. ‘. - ! !
jole] 937& o £
& | RS
A W /
c)',é,\%\ .
2646401 , We have heard Mr.K.P.Paﬁhak,‘

learned counsel for the applicent and
also Bearned counsel for the respbrident:
Application is admitted. Iss®

1
|
l

0/3‘&52—410/ /&67/‘;6’/35& notice on the respondentse
Ko Z::uz\;i:’mfr;,/ 0& ' . ’We have heard .al S0 t:he learned
DN o
<l . Lo ‘ ‘
. {(@WV “ - hearing the learned counsel for the
»’ applicant and perusal of the order nf
dated 15th March 2000 which permits
the applicant to draw his Pay against
the post of UI(’P(Trainmg) temporarlly
as stop-gap arrangment/, Tﬁ”e recovery
\Mb MP%\M/() ’bufv\, ' of the alleged excess payment J.S: '
stayed till the next date, List.* oo
%\M - | ‘ ' on 8th August 2001 for further orders.
Zew .k e ’*f
o | . Member Vice=Chai
_ , _ 8'8'91 : No written statement so far been filed. In the
%’ﬁ)i QWCM - ‘'meanwhile, tha interim order dated 26.6.01 shall

O/Aoé‘/l olfel Ve (3 WMO . - continue until  furthar.

List on 11/9/01 for order.

ﬁﬁﬂ&.‘ . ,; | | C Mg, e

Member Vice-Chairman
mb i
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. Nigles tof the Registry . | . Date | - Order of the Tmbnnaﬁ S D)
: ‘ 24 4 119, Written statament has bsen filed filed,
!';f " ‘ The case may now be listed for hearing. The
. oy ] applicant may file rejoind=2r, if any, within 2
: g \
s N : 5 ‘ weaks from today. - -
ez;-;fﬁ : Q E‘l{‘@ L N\o 5\/  List on 15/10/01 for hearing.
P
} ‘ ; - Membep Vice=Chairman
; » mb | '
ii

(She ’W\Nf& p o DOWIM o WZA'ZT%
_-' B : TU-= QL oda ) M"\”"’"\"‘d“ @2
| Ne - Q_Q,a/r”f’\'\‘ﬂ/u” hos hoew _» - '4"@\11 ldz
] f ;
%/ - 6.12.01 - On tfahe pre:iycér made by the learnec
L*}j ‘ counseth%e thgara S %he case is adjour-
P :9. I \\f .
* . : | i |ned. j
| | List for hearing on 4.1.,2002.
Nb “fza & | N
yormdsst vy haew ‘ } : i,
lo'leep, i . eﬁ) ? IC (WK
2 i . Member (J) Member (&)
5 | bb
| @.r)n | .
‘ | 4.1.02 : None appears for the applicant
to press the application. _
' LiSt again on 29.1.2002 for
hearing. j
M,embe UE(/\O\N\"’ Vice -chairman
| P9 o
? | 29.1,02| - Pass over for the day, List on
| 30.1+2002 for hearings
i -
- | Nember(/m,x” Vice-Chairman
% mb
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TRATIVE |
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CENTRAL ADMINISTRATIVE TRIBUNAL

'GUWAHATI BENCH

. O0.A. No. 191 of 2001

Date of decision : This the 30th day of January,ZOOZ.

Sri Khawlchhu Thanga,

Son of Late Liansiama,

Resident of Saikhama Kawn

District : Aizawl, Mizoram , ...Applicant

By Advocate Mr. S.K.Sharma.

1. The Union of India
Represented by the Secretary,
Ministry of Home Affairs,
Government of India,

North Block, New Delhi-l.

2. The State of Mizoram,
Represented by the Secretary
Department of Personnel and
Administrative Reforms,
Civil Service Wing, :
P.O. Aizawl-796001. .. .Respondents

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C.

ORDER (ORAL)

CHOWDHURY J.(V.C.).

The applicant is an officer of the Indian Police
Service ‘in terms of the Indian Police Service (Appointment
by Promotion) Regulation 1955 and allocated in the cadre of
AGMU. By an order dated 29.9.2000 the applicant was
promoted to the post of Deputy Inspector General of Police
(Training) in the scale of pay of Rs.16400-450-20900 with
effect from the date of taking over charge. The applicant
attained the age of superannuation on 31.12.2000 and to
that effect a Notification was 1issued on 13.12.2000. The

applicant was however re-appointed by the Government of



_2- ¢

lMizoram vide order dated 19.1.200l1. By an order dated

115.3.2001 the earlier order dated 29.9.2000 was superséded..

iThe full text of the order dated 15.3.2001 is reproduced

|
}below

"In supersession of this Department's
Notificatiion No. A.22012/7/94-Pers(2)/Pt/145, dt.
29.9.2000 the Governor of Mizoram is pleased to
order transfer and posting of Pu K.C.Thanga, IPS
(AGMU :87), S.P., Fire Service Organisation as
DIGP (Training) Mizoram with effect from the date
of taking over charge of the post.

The Officer is however, allowed to draw his
pay against the post of DIGP (Training)
temporarily and as a stop gap arrangement. He will
draw his own grade pay and will not <claim
promotion or higher scale of pay on the ground of
this adhoc arrangement."

Consequent thereto the Director of Accounts and

.{Treasuries took steps for recovery of the amount paid to
ithe applicant pursuant to the order dated 29.9.2000. Hence

this application assailing the legitimacy of the impugned

action of the Respondents.

2.

The State of Mizoram has submitted its written

‘étatement. In the_written statement it was asserted by the
‘#espbndents that the appliéant was promoted to the post of
BIGP (Training) (Ex—Cadre) post on officiating basis. At
the same time he was.allowed ﬁo hold the chargé of S.P.,
'Eire Service Organisation. The Accounts and Treasuries

raised an objection to issue pay slip by way of demanding

hpproval the Ministry of Home Affairs, Government of India,

the cadre Controlling Authority. The authority reconsidered

khe matter and found that since the applicant did not

%render fourteen years service in the cadre of IPS, the

promotion was erroneous and his promotion~:: order was

@odified

with retrospective effect by Government

Notification No. 22012/7/94—PERS(B) Pt dated 15.3.2001. The

respondents stated that since the initial promotion was

Contd...



erroneous the measures was taken.
f3. Heard Mr. S.K. Sharma, learhed counsel appearing on
behalf of the applicant and Mr. A Deb Roy, leanred Sr.C.G.S.C.
'Wfor the respondent no.b.
'q, From the'facts narrated ébdve it thus appear that the -
épplicant was in fact promoted to the post of »higher
jresponsibilities. The said. act was. a conscious act, if the
éuthority felt it ;therwise to revert him it wa$ open for the
gadthority to take necessary measures as per law by follqwing a>
pfescribedv methodology. An act consciously taken by the
i‘competent au£hdfity ‘cannot be set at naught only at the
}instance of another authority alien to the decision making
Eauthority' for not adhering to the gquidelines, without
'jfollowing the procedures prescribed. Mére ‘infraction of the
jG-u&deline, ipso facto will not invalidate an order‘passed by
‘the Competeﬁt authority. On that count alone the impugned
‘order dated 15.3.2001 is not sustaiﬁable and aécordingly the
5same is set .ééide and consequently the Notification dated
116.4.2001 stands qﬁashed.
{5. The application is accordingly allowed. There shall,
_;however be no ordef as to costs. _
e e Clnody | | | :

‘(K K.SHARMA) (D.N.CHOWDHURY)
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IN THE CENTRAL ﬁDﬁINISTRﬁTIVE TRIBUNAL : GUWAHATI SENCH
(An application under Section 19 of the . Central rédminisfl
‘trative Tribunal Act, 1985.)

0.A.NO. ..... OF 2001

BETWEEN

i-Sri Khawlchhu Thanga,
| | Son of Late Liansiama,
Resident of Saikhama Kawn;

} District « Aizawl, Mizoram.

,..Applicant; \
AND -
%f'The Union of India, ‘
Represented by the Secretary, - :
| Ministry of Home affairs, '
Govarnment of India,

North ‘Block, New Delhi-1i.

2, The State of Mizoram, ;

% Réprésepted by the Séqretary,

ﬂ Department. of Personnel and Administrative Reforms,
b Civil Service Wing, ‘

P.0. ARizawl-796001.

L e e Respondents.

DETRILS OF APPLICATION

-

!1.| PARTICULARS OF THE DRDER AGAINST WHICH THE APPLICATION IS
MADE:~ S

- o Contd. .. .DS




L :

{i} Motification under Memo NGO.A.22012/7/94~- Pers(B)/Pt dated

15!3/2001 issued by the Secretary, Government of Mizoram,

v

idmﬂf/u;w

Department of ?ersonnel and Administrative Reforms, showing.

the applicant as S.P. Fire Service crganisation undﬂr the
Govt. of Mlzoram and then transfering and postlng hlm as DIGP

(Tralnlng) Mizoram w. e.f. date of taklng over charge of the

- Fost of D.I.G.P. (Annexure 7 Page No. Ei,)

(i1) Pay slip = under HMemo No.DAT/PS/434 dated 16/4/200i

 issued by the Assistant Director{Entt), Accounts and Treas-

-urles, Government of Mizoram directing recovery of pay and

. allowances from the applicant as D.I.G.P. w.e.f. 29/9/2000 to

1 31/12/2000. (Annexure 9 Page No. 21L}

Bl

*2{ JURISDICTION OF THE TRIBUNAL :

The applicant declares that the subject matter of the
instant application Tfor which he wants rndressai is  well

w1th1n the Jurlsdlctlon of the Hon ble Tribunal.
3. LIMITATION:

The applicant further declares that the application is
within the limitation period prescribed under Section 21 of
the Administrative Tribunals Act, 1985,

4. FACTS OF THE CASE:-

4.1 That the applicant is a citizen of Indiz and Derma-
nent resident of Alzawl, Mizoram and as such he is entitlad
to all the rlghts and protection guaranteea under the Consti-
tution of India and: the Iaws framed thcaeunaer

4. 2 That the applicant was appointed as the Deputy Super-

intendent of Pcllce Assam Police in the year 1966 on selec-

ITRTa N N B




tion by the APSC and he compieted his training at Police
Training College, Dergacn on 9/1/68 and served as Deputy

‘Superintendeht of Police at Tezpur on probation till

27/9!1968 ‘Thereaftpr the applicant served in various capac-

1tles in the ﬁssam Police Service till November, 1988 when he

was serving as Commandant, &th H,‘-Bﬂ., Kathal, Silchar.

4”3 That dfter the formation of Mizoram a new State, the

appllcant thereafter, in Navember 198& wW3as sent on deputation -

to the Mizoram Police Service and by = Order under Memo

ﬁo.ﬁnl902oj33f887HMP dated * 26/6/1990 the applicént Was

germanently absorbed 1n the Mizoram . Police Service with

1mmedlaf8 effect in the Junlor Qdmlnlstratlwﬁ grade as AIg-

& copy of the Draer dated 26/6/1990 is annexed herew1th
and markad as ﬁNNEKURE 1.

-~

'4ﬁ4 ‘That’the applicant states that in ths vear. 1991,
the Government of india in the Ministry of Home Affairs
appointed tﬁe.applicant' to the Indian #Police Service vide
its Notification Mema No. I-i/IC 13/18/91-1PS-I dated
31/12/1991 under the provisions - of  Indian Police' Service
(éppointment by prohation) Regulation 1955 and allccated him
to the cadre of AGMU in the Indian quiée- Servibe and his

year of allotment was fixed as '1987.

R . copy of tha Notlflcatlon aated ulfl?fi?ql 15 annex

harew1th and marked as ANNEXURE-Z.

4,5 That the applicant states that in the y=ar 2090,
the applicant was appointed to the Selection Grade af the

Indian Police Service with effect from ifij?O@O vide Order

Unﬁer Memo No.14016/44/2000-UTS dated 13/11/2000 issued by

the Ministry.of Home Affairs, Government-of India.

il

A copy of the Notification dated 1341172000 is annsxesd

Contd, L sy
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} herew1th and marked as ANNEXURE-3.
. roL

%.6 That the appiicant states that the Government of

il . . ,

Hizoram by . notification under Memo NO.A.22012/7/94~-

PERa(B)XPt/145 dated 09/9/2000 promoted the applicant, then

! Serv1nq as Sumerlntendent of Police, Fire Service Organisa-

H

. tion to the pos t of Deputy Inspector General  of Police

(Tralnlng) in the scale of pay of Rs. 164004450f20900f:
“ﬂ e.f. .the date of taking over charge. :The appliéani Was
- (f &110wed to hold the addltlonal ,harge of Supsrintedant ot
Qollce krlre Service Organisation) in addition to{his duties
%S-DIGP {(Training) by the same notification, and the applicant
| immediately assumed charge of his new post of DIGP.
QTraining). ’ '

m A cdp? of the aforesaid notification dated 29/3/2000 is
?nnexed harewith and marked as ANNEXURE-4.

. %.7 That the applicant states that on attainment” of the

retirement is of 60 vears, the Government of Mizoram was
,Qleasea to release the applicant from government service on
auperannuatlcn pen51cn as Deputy Inspector General of Polics
-(Tralnlng) w.e.ft. 51/12/2000 (AN; by notification under Mawo
&0 A.19011/108/92-P & AR{CSW) dated 13/12/2000 issued bv the
| %ecretary, DP&AR GOM '

i
¥
R

i

& copy of the Hthflcatlon dated 1371272000 is annew&d
i hereWLth and marxed as ANNEXURE-S. '

B

4.8 -That the apblicant‘étates that thereafter, by

! %otificatiOn under Meino No.Q.38012§2f2@§1~P&QR{CSN},v datéd
; i?/iﬁ2001 the aoolicanﬁ was reemployed in the post of DIGP
‘ (Trdlnlng) with immediate effect upto 31/3/2001 and on his
l reemmloyment The applicant was regquested to hold the dharga
i of SP (FSO) in addition te his dutles as DIGP (Training) by
%he same Notification.

P : - Conto, L Lo
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H copy of tha aforesaid order aatec 13;1/2091 is annex

nerewlth and markpa as ANNEXURE-&.

é-? That the épplicant states that while he was serv-
iné as DIGP (Training) on reemployment, the Government of
-ﬁiioram issued -vanother. Notification under Memb. NO.
 ?2@12/?/94—Pers(8)/Pt dated'leEfZOOl.by which ‘the earlier

mdtification dated 29/9/2000 promoting the applicant was

superseded and by the said notification, the applicant has

o
1
A

been shown as an S.P. (Fire Service) and transfered and

bosfed as DIGP (Training) withieffect from the date of taking

¢ver’chargg. It is further stated in the notification that.

thejapplicant is allowed to draw his pay against the post "of

DIGP (Training) temporarily and as a stop gap arrangement.

A& copy of the Notification dated 15/3/2001 is annexed
herewith and marked as ANNEXURE-7.

£.10 That the applicant states ' that by HNotification
under Memo NO. A.19011/108/92-PSAR(CSW) dated 4/4/2001, the

reemployment period of the applicant as DIGP (Traihing) Was.

ekt?nded.for another pericd of 3 months w.e.f. 1/4/2001.
- A copy of the Notification dated 4/4/2001 is annexed
herewith and marked as ANNEXURE-8.

4;11 That the.applicant states that thereafter the
.;Dirﬁctorate of Accounts and Treasuries issued a pay <lip to
the?applicant bearing memo No. DAT/PS/434 dated 16/4/2001
S@pérseding the earlier pay slip dated 5/3/2001 with a ' note
tﬁatisince the earlier promotion order in respect of ths
: aﬁplﬁcant dated Zé/Q/ZOOO has been cancelled by the subSEf
gaﬁi order dated 15/3/2001, excess drawal of pay and allow-
anceé w.e.T. 29{9/2000 to 31/12/2000 as D.I.G.P. {Training)

may be reccvered_from the applicant.

oo
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| -1 ' A copy of the aforesaid pay slip dated 16/4/2001 is
ﬁ dbnexad herewith and marked as ANNEXURE-9.

I

T

.
‘\] i
ll

4112 : That the appilcant states that the 1mpugned orders
'dated 15/&/20@1 and dated 16/4/2001 are 1illegal and unsus-

i
!
|
I
]
1
|
1

+

uﬁlnamle in law in as much as the applicant was promoted as
'ﬁp%r the rules to the post of DIGP(Tréinin;} - vide Notifica-
ytion dated 29/9/2000 and the applicant assumed charge of the
~;!isgtid post on the same day and thareafter' dis charéed his
ndutles as DIGP (Tralﬂlng} till his retlrement from the Indian
1PdJice Service on 31/12/2000 as D.I1.G.P.. The impugned no-
Wt%rlcatlon dated 15!3/2001 has the effect of reduction én
2rank and pay of ths appllcant after renlremmnf with retos%

‘gemtlve efTect and thus amounts to imposition ot
Ipunlsnment/penalty without following the prcéedure estab-
tllshed by law and in viglation of the pr1n01pleq of natural
JJbthE and hance the impugned orders are llable to be set
!aSIde and quashed. It may be stated herein that there is/was
‘no Departmental proceedlngs pending against the appllcant

1 : . :

h i& : !hat the applicant states that the impugned ordsrs
have the effect of unjlataraily changing the conditions of
pervlce retrospecnlyely and without disclosing any reason,
%héreby causing prejudice to thp.applicént without providing
ﬁlm any opportunlty of hearing and hence, the same are liable
4towbe sat aside and quashed.

i:"
B

That the applicant'statas that as the appiicaﬂt(
dibeen serving in the substantive post of DIGP(Training)

rdm 29/9/2000 ana draw1ng pay and allowanceg applicable to

ot ::h_—gzs‘a e

ha -said post, he cannot be again prﬁmoted to the same past

y a subsequent order and as such, the impugned ordsr Jdated

s Y

5’5f2001 is the result of non-application of mind. In that
.ngw of the matter, the same is-liable to be set aside and
duashed. ' |

e

L

- : Contd. .. on
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4 15 That the applicant states ‘that the aopllcant had

,,submlttsd a representation dated 24f4f2001 before the Chief

Secretary, Government of Mizoram praving Tor withdrawai of
the impugned . orders but till date ‘the applicant ha received
no reply. N

A copy of the representation dated 24/4/2001 is annexed

{ herew1th and marked as ANNEXURE-10.

: ) \y A _ : o ~
416 - That it is respectfully submitted that id is a fit

case where this Hon’ble Tribunail may be pleased to intersvens

1n the matter in an appropriate manner and grant the reliefs
'as Drayed for by the applicant. If the same is denied the

fappllcant would suffer 1rreparble lgss. and injury.

4.17 That thﬂre is no nther adequate equélly effica~
cious alternative remedy availabie and the reliefs écught

for, if granted would be just, proper and adeguate.

4.18 That the applicant demanded Justlce and the same

was denled to hlm.
4,19 That thlc appllcatlo is filed bonafide and in the

1ﬁtPFEJL of Justlce

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

5.1 For that, tﬁe Respondent Authority by the impugned
order dated 15/3/200; has reduced tha applicant in rank . and
pay from the post of DIGP tu SP without holding any inquir?_
and-without informing the applicant of the charges against

him,;if &ny, and without giving any opportunity of being

heard ond the said acticn is directly violative ~of Article

311 of the Constitution of Indis.

v, N 1 —_—
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$,2 ' For that, the impugned order dated 15/3/2001 revert:2§
ing the applican?'i&pm”a highéf post to a lower past_ is in
tha nature Qf mﬁgor penalty and no reason for  imposition of
the‘same.having been disclosed, the impugned order is arbi-

“trary and illegal.

S 3 For'thaﬁ the impugned order has effected a reduc-
tlon in rank and pay, of the appllcant 1n the Ind*an PDllPB
Serv1ce aTter he had retired from the said service and there-
by retrosppculvalv altered hlS conditlon of servics wnlch is

1llega1 and’ unsuqtalnable in 1aw

5.4 - For that, the impugned order dated 15/3/2001 . has

'heen passed as a result of non-application of mind as it

E séeks to transr@r and promote the applicant with affact Trom o

a later date to a post which the applicant was already hold-
1ng substantlvely from an earlier date and drawing pay and\

3llowances_appllcabla to the samef

515 For that, the impugned order dated 15{3K9901 has
baen passed without following any procedurs prescrlned by iaw

and w1thout adhering to the prlnc;pleé of natural justice.

5. 6 '_ For that, the direction in the pay slip dated:
ho/4/°601 for recovery of purported excess drawal of pa/ and
allowanpes from the applicant is also illegal, in as much as,
tﬁé.said direction has been issued as a conseguence cof the
illegal impunged order dated i5/3/2001,

15,5_ ‘ For that, the applicant_having rendered service in
the rank of DIGP was entitled to draw pay and allowances
agpllcable to the said post and as such there 1s no aumstlnn
qT excess.drawal of pay and allowances even in the . face of
the impugned order dated 15!3/2G01 andvhence, the direction

for recovery of the same is illegal.

Contad, oL
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wé. DETAILS OF REMEDIES EXHAUSTED:

A~
- | /}9
.Vdgkualgﬁiqx.*rﬂfmﬁaaa |

|
; The applicant declares that he has exhausted all the
frémedies a?ailable to him and there is . no alternative rsmedy

avalilable to him.

7. MATTERS NOT PREVIQUSLY FILED OR PENDING BEFORE ANY OTHER
COURT:

| The applibant further stataé that no application, writ
petltlon or suit regarding tha grievances mads in this in-
'stant appllcatlon is pending before any Court of any tothér
.!bench of this Hon’ble Tribunal. o '

8. RELIEFS SOUGHT FOR:

Under the facts and 01rcumstance stated above, it is A
most respectfully prayed that your Lordships would be pleased
'to adm1t this petition, calil for the records and upon hearing
the partises and on perusal of tha'rbcolds be pleased'to grant -

the follcwlng reliefs :

(i) An order setting aside and quashing the Natlflcaflon
i 9
_ ‘by the Secretary. Government of Mizoram, Department of Per-
qsonnel and ﬁdmlﬁlstratlve Reforms, transfering and posting
1the dpplicant as DIGP (Training)} Mizoram w.e.f. date of

‘taking over charge. (Annexure 7 Page No. ...).

~(ii) an Order directing the Directorate of Accounts and

”Treasuries, Mizoram not to recover”any amount from the ap-
-»‘ﬂllcaﬁt in respect of pay and allowances draWﬂ by the applic-
ant w.e.T. 29/9/2000 to ul/lquOOQ during his serwvices as
WDIGP (Training), Mizoram. -

(111\ cost of the application.

P e
Tl il DR

N\,
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(iv) Any other relief/reliefs that the appiicant is enti-

tled to in the facts and circumstances of the case. -

9. INTERIM ORDER PRAYED FOR:

~

i Pending disposal of the application, 1t is further praved

:that the Hon'ble Tribunal may be pleased to stay the opera-

tion of the impugned Notification undar Memao
”ND.A,22012f7i§4—Per5(8}iPt dataed 15/3/2001 1issued by the

‘Secretary, Government of Mizoram, Department of Personnel and

:ﬁdministrative Reforms, transfering and posting the applicant

- as DIGP»(TFaining) Mizoram w.e.T. date of taking over charge.

. {(Annexure 7 Page No. 17.) and may . Turther be pleased to

‘direct the Directorate of Accounts and Treasuries, Mizoram

“not to recover any amount from the applicant in rgspect of

fSlle/EOOO during his services as DIGP (Training), Mizoram.

-fpay and allowances drawn by the applicant w.e.f. 29/9/2000 to

1

"The application is filed through Advocate.

11. PARTICULARS OF THE I.P.O.

‘ ﬁ)LR&Nm: 66 FI2496

(ii) Date . 21~ 52001

{(iii) Payable at : Guwahati.

212. List of Enclosures:

fis stated in the Index.

VERIFICATION.

RN n TR R o DR o3



I, Sri Khawlchhu Thanga, Son of Late Lianéiama, Rasident® -
of Saikhama Kawn, District : Aizawl, Mizoram aged about ....
yea%s, presently DIGP_(Training), Mizoram do hereby solemnly

affirm and verify that the statements made in the accompany-

“ing application in paragraphs bt are true

to my knowledge and those made in paragraphs L AKX .

being matter of records are true to my information.

I have not suppressed any material fact.

and I sign this verification on this 2.7 nd day of. May.
2001 at Guwahati.

» Kb Thonge,

Sri KHAWLCHHU THANGA,

Contd, L. oS
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“ absorption of 'Pu K,G. Thanga in the Mizoram Police . R
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8
9

A1l Heuads of Departmente ey
Chief ConLroller of AuCLuntb, M:zoram, hi/uwl

T (2 copics)e
' 19Q) Controller, Prlntin & bLutlonery for publlcatlona
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' . Bymxok—"3 ./
.-.-&Q\,\) g )'( (\)}.)‘/’_T‘ ST LT
- A U TAAEY ‘
No . [~15016/27702 115, 1 o ¢
Government of India/Bhraral Sarkar
Ministry of Home Affairs/Grih Mantralaya

New Delhi, the /L/?/'I/.')ﬁ

OlRLER : o

/ The seniority and year of allotment of Officers oppointed Lo §

J, Indian Police Service by prometion In 1991 and allotted to AGMJ ”
of

ﬁ Cadre shall be as fq‘}.}o‘wshin“the Gradation list of IPS Qificers

AGMU Cadre, .

2. The detalls of service in redpect of the State Police Scrvien
SEEL ers appointed to Lhe Ineian Pogice Strvice by promotion are as
follows:-
T e T T T - - -
5. Name of the Date from Date of Completed Total weight- Year
lo.Olficer winich appoint-  years of age in years of
1 / holding ment to  service  in terms of  allct
4 \ rank not  IPS. rendered rtule 3(3) me nl,
3 below in. the (i1) “of the
; that of rank not I1rS(Requla-
; Dy.S.p, below tions of
: or - that of  Seniority)
B equi- Dy.5.P, Rules, 10843,
¥ valent. or equi- '
k valent, |
: ‘} S/ shri {}
\ A.5. Toor 3.4.71 24.10.91 20. 6 1985 1)
L N.S. Randhowa  3,4.73 24.10.91 10 6 roar
" 5. Prakash 3.4.7) 24.10,91 18 6 198% 1/
* K.D. Singh 3.4.75 24.10.91 1g 6 yopr 1
+ DV Prabhu | 27.2.75 13.11.91 16 5 1966 "
| Desas Tl
- P.K. Srivastava29.5.76 3.12.91 15 5 LTI
' M.5:Upadhaya  15.06.77 3.12.91 14 2 bogv
' P.K. Loreng  31.7.75 3.12.91 16 5 1907 i 4
5.5, Grewal 19.5.76°  31.12.91 15 5 1937/
M. Ponndon 24.5.76 20,12.91 15 5 log?
hidyleshwar g 6 99 o0 i201 14 1987
~illshra B
€Er Thanga  10.12.66 3).12.01 25 . g Ly
. tHining dallova T “ ' 08T
<hinagte 20.11,74 dl.l2.,91 17 O ;.U '
-alsangzuala V/“. 5 5 ; r
A L//:B.L.7o 31.12.91 16 5 1987 f

)
? i
‘(;; !
<.
~{
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_ 3‘ Ync)l O‘ ﬂllutfll(nﬁl nf J/Jl\ll LT \UT(’HU
~ AN, oo Thanga, HmlngdnkloVn Khiangte nnd nqyudx,hwﬁhﬁﬁﬁ“
i restricloed in torms nf pxoVJro to Rule q(3 (c) o( uwk

,“ygul Llon of Jnnlorl*y) nu\o , loBa. o
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the 115 (l(’(]U]F\L ion of ‘_3(3”101‘1\, ) aﬁ’

1n terms of Aule 4( 1) of
Ly will be as follows in the il

ifes, 19686 their inter-se- -seniori
adation list of AGWU cadre: )

j"{( ' o/.nri

Kishan Kumar (W3- 83) B ' ; |
AS. Toor (SPS-05) ' - ‘
NP Handhpwaw(SPS~85)“
5. Prikash (SPS-89)

© K.D. Singh (SPS-83)

© Hejesh Ma)ik (RR-80)

S T.N. Mohan (4R-80)

i S. VauUdCVd nao - (R-86)

41 s Nithlyanandam (114=00)

: Ut Prebbu wesi L (uP5- 86)

J L

: P, Srivastavo (5P$-00) .
. 5.K. Garg (NR-87)
; Pradeep KLJinar Ohardwaj(Rit-07)
. Lamra} (11 -87)
M.5. Upadhaya (5P5-87)
P.5. Loreng (5PS-07)
M. Pennion (8PS-07)
| | UJJaleshwar Mishra (505-87)
" i '!\ov. Th.’mga (Jpcw-d7)
. Hmingdailova Khiangt?
Lalsangzuala 3+.ilo (LP5=~07) :
5.5. Grewal (5PS-87) |

hoTon T N

(5P5-97)

The comcerned otficers wmay please be informod(accordiugly.
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vithout any: ¢ifra financial benefit

* Memo N0.A.22012/7/94-PERS (B) /pt 145 | Afzaw],

No.h.22012/7/94-pzas<B)/pt2145

, : GOVERNPENT OF MIZORAM o, ! N

;ﬁ\ , DEPARTNENT'OF ?ERSONNEE”& ADMINISTRAEIYE REFORMS
: CC1VIL SERVICE WING

, A R
NOTIrIcaryogy ‘

*1zaul, "the 29t sept., 2000,

, “In the interesgt
Mizoramvis plea
(AGMU : 87),
te

of public serviCEf:
sed to order promorien of Pu K,C,
Superintendent of Police,

the post of Bopusy Tnepoctar Genera
(Ex.Qédre‘pqat) on Officiating bagisg 1
RB.1K 80-450-20900/- with effect from ¢

Eheﬁngernﬁr'df ?ﬁy
.Thanga; f?S_' o
Fire Service Orgaﬁigatiﬁnri;?
1 of Polics (Trainieq):';

n thetscale of pay of

R 1 . .
11011/1/85-HMp /pt dt.29.3,2%09, -

O Generalaf(palice (rragning)

Sd/- L.R, LASKAR o
Secretary to the Govt, of Mizoram

the 29th Sept.,2000-f
Copy'to e '

. Secretary to Governor, Mizaram, :
. Secretarv to Chicf Minister, Mizoram,
P.S. to Speaker/a] 1l Ministers, Mizoram,

P.S5. to Vice Chairman, State Planning Boary, Mizoram,
P.5. to Chief Secretary, Govt, of Mizoram,
All Crmmissioners/Secretaries,'Mizoram;

Secretary, Mizorem Legislative Assemb;y.with~25 Spare- - - g?

?

Y U1 W
PR

S

Copies for the MLAs,
8. Under Secrexary,to the G
Home Affairs, New Delhi,
r 9, Accountant-General, Mizoram etc, Shillong.

10. All Administrative/ﬂeads of Department, Mizeram,

11, Director, Accounts g Trea

12, Director General of Police, Mizoram, _

13.‘Treasury Officer, Aizaw] South,’ - ;

14, Under Secretary, Home Department, Mizoram, )

15, Officer cohcerned.:' ) . :

16. Controller, Printing & Stationery with 6 €pare ‘cnpies
© foripublication {p the Mizoram.GazeétE. 3

17, Guard file/persona] file, -

oty
Jeod tals I
L ohiied

| %W% Lty g 2000
( LAWMTHANG A

tnde r ﬁﬂcretary F~ fhe Gavt, af Mizaram
. 1

OVt. of India, Ministry of . -

I SO S S
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NU.A./90////0&/92~P&AH(OSh)
GOVERWIZNT OF #IZ0R.4%
MWMWMMTOFPMM&WM:&A&WMM%MTWEE&@Rﬂ
. CIVIL SENVICE WJ1.IG

Dateq ﬂizaw], the 13th [~o, 2000

VOoOT L+ I CAY T ow

On his attainment of the retirement age of
60 years, the Governor of Mizoram is pleased to release
Pu £.C.Thanga, IPS (AGilU:87) DIGP(Trg) from Government Service
On superannuat ion pension with effect from 31.12.2000(AN ).

Sd/=  LALHALSAN A
secretary to the Govt. of Hizoram,
DP & AR

1]

Hemo No.A.19011/108/92-P&iR(CSK ): Dat ed Aitzawl, the 13th Dec.2000.
Copy to:- v

T. Secretary to Governor, Mizoran.
2. Secretary to Chief Minister, Mizoranm.
3+ P.S. to Speaker/Deputy Speaker, Mizuram.
4. P.S. to all Hinisters, Mizoranm.
5. Vice Chairman, Planning Board, Mdizoranm.
6. P.S. tao Chief Secretary, Govt. of Mizoran.
7. Accountant General, #izoram etc., Shillong.
8, A1l CommissionerySecretories, Govt. of Hizoram.
9. All hdministrative/Heads of Departments, Govt. of Hizoran.
70. Deputy Secretary to the Govt. of India, dinistry of
Home Affairs, Wew Delhi.
11+ Director General of Pélice, dizoran.
2. Director, Accounts & I'reasurics, Misoram.
13. Offlcer concerned.
"4, Treasury Officer, Aizaw] South
5. Controlier, Printing & Stationery with 6 spare copies
Jor publicathon in the Hizoranm Gazette.
16, Guard Fije,

C;{i_,,ﬁﬁ:_,z.zxséil
(  LAWHTIANGL )
Under Secretary to the Gouvt. oJ Wizoram.

1 KDP & aR(CSY)
PP A
L//
S
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CIVIL SERVICE
SLELETC AT oo

Atzawl, the 19th Jap,, 2001,

Lnteiest of public service, the Governor of

Mizoram i« Gl ase Fe-émploy Fu K.C. Thanga, 1rS wlio retired

as DIGp

(Trg) against Ll sane tionad post of LICr (Trg) with
brmediste effect apq Wpto 31,3,2001.

The pay of ru K. C. Thanga on his re-employment as

DIGY (Trg) shall Le reaulated under ccs (Fixation of pay of re-
@mp yad fensioners) (e 1986,

The nfficer i® further allewed to look after the
Chuige of S.P., F.3,0. in addition to his duties without any extra
Einanc 7] benefit, |
Sd/-— S.K. JAIN

seCcretiary

Mamo Ho.z.BBQlZ/Z/QO@l-P‘su(L

tn the Govit:,

of Mizoram

———

1) s Alzawl, the 19th Jan,, 2001,
Copy to s _ ‘ '
1, 3ecratary cin Governor, Miz inram, .
2y Se:rﬂ Ay ko Chiey “lﬂ]»f“r + Mizyram,
30 B8, un Sreaker iy, Speaker, Mizeram,
4o 7.5, tm oal: filnisters, Mizeram,
S. F.l ke Ui Cunnrman Planning Board, Mizeram,
6. PLi A Chief uPCJ\ ar}, Govt, of Mi?oram
7. Accauiiant “eneral, Hizoram etc, Shillong;
8. all ’ﬁmmlqslonﬁr)/utcrwtarle 5, Govt, of Mizoram,
9. ALl L. winistrative/Heads nf Department, Mizcram,
1. Dirertor Gencral »f Pelice, Mizoram,
11, Direr: G, ACCountsg S lr.qcurl ©s, MizZoram, Aizawl,
12, Cfficer Concernad,

L3 lrcasu*v Offlr ER o

Al zaw], South,

rlntln(" &

L
1. Coantype ler,
puL:jL*tion in

the MlZO

Stationery with g
ram Gazette,

Srare cCopies

for

15, Cuard file No. 2.
1
( ﬁ ol ol
( IMJ‘TI*A”C.& )
Undecr wuur tary e the Govt., of Mizoram,

‘1 ‘1' \“
i

ig.éé,}f“L"bﬁé/
e

[ ohfe
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Ho,s,19011,/L08/92 S AR {C3)
GOVERS T B D OF M1AORAR
DEPARTIENT OF PERSONNEL & ADMIUISTRATIVL. REFCRILS
CIVIL SERVICE w10

NCTIFICHSG T I ON
Aizawl, the 4th April, 2001.

In the interest of public service, the Goverrnor f
iMizoram is5 pleased to extend the re-employment period of I'u x.o
ETbanga, IPS as DIG (Training) for another period of 3(three)
?months w.e,f, 1.4,2001.

8d/~ S.K. JAIN
secretary to the Covt., of Mizoram

‘Memo No.A.19011/108/92-P&ER(CSW) Aizawl, the 4th April, 20.1.
Copy trn -

| Dlestt ety b oo Lo PR R ASTNTARITITN
2. Secretary tn Chief Minister, Mizoram,
3. P.5. to Speaker/Dy. Speaker, Mizordm,
4., F.5. to all Ministers, Mizoram.
DL FUB. Lo Vice Chairman, Planning Board, Iizorom.
6. P.S. to Chief Secretary, Govt, of iiizoram,
7. Accountant General, Miuoram etc, Shillong,
8. ALl Commissioners/Secretaries,Govt. of Mizoram
9, All Administrative/Heads of Departwent, Mizoram,
10, Director General of Police, Mizoram,
.. Director, Accounts & Treasuries, Micoram, Aizawl.
12, Officer coancerned.
13, Treasury Offdcer, hizawl South,
14, Controller, Printing & Stationery with § spare cojies:
for publication in the Mizoram Gazette,
15, Guard file No. 3.

\‘“"(;’”’;'7}7?'7721'('{

( LAWMTUARNGA )
Under Secretqpy to the Govt, ol Mizouram
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To, i. :. . | : | : | " ., ; / Q/

R
] | e
The Chief Secretary, L
| Government of Mizoram. - o7
i' (Through .: Proper Chann&l) .
Subj e Your Notification No. A-22012/7/94 Pers(B)/Pt.

dated 15.3.2001. -

Yo

Bir,
/
With referance to the above Notifica;ion. I
have ‘the honour to bring the following facts for favour of
yogr kind consideration and notification -

I have been promoted to the post of DIG of Police,
(Training) an ex-cadre post, vide your Notification No. S.22012/
7/94 PERS(B)Pt/l45 dt. 28.9.2000 and joined the post on 29.8.2000.
By ‘the same Notification, I wos allowed to hold the post of '
S. P (Fire) in addition to my duties as DIG(Treaining), and
without any addition to pay as admissible under the Rules
for holdlng dual charges.

2.% _ On attaining the age of supebennuation pension
oni31 12.2000, I wes formally released from aervice vide your

Notifiration No. A~ 19011/108/92 -PBAR(CBW) dt, 13, 12,2000,

3. ? , After retirement I have been re-employoed one
DIG(Treining) w.e.f. 19.1.2001 vide Notification No. A. 38012/2/
2001 ~PBAR(CSW) dt. 19.1.2001 and the same Notification further
allpwed me to look after the charge of 8.P. (Firo) without
‘eny;extra financial beneffit. It was also made conditional

tham my ‘pay - on re-employment as DIG(Training) would bs regula-
tedyunder CC8 (Fixation of pay of Reemployed Pensioners) Order, 86.
4. % ‘ " But suddehly and without any opportunity given

to &e to represgent, the Govt., long after my retirement from
;he;I.P.S.. 1ssued en order vide No. A.22012/7/94-Pers(B)/

.. dt. 15.3.2001 transferring and ﬁosting me, -from the post

of S.P. Fire Service Organisation, as DIG(Training) with effect
zfrom tho date of toking over the charge of the post., It was '
further ordered as follows := .

ciaeyuthftO"ig be I cg%g/

E E {Q%a;/”’ . . | 3/



. "The offﬂcer is, however, elzoood {0 drew his
pey_agexnst the post of DIG(Treiniag) iemporetil}
a8 a stop-gap errangement. He will'draw—hte own
grade-pay and will not claim promotion or higher
scale of pay on the ground of this edhoc arrange-
ment™. . \

This rider is not only sgainet 8ll the. principlee_

of natursl justice and the Fundamental Rulss governing fixation
of pay etc. but also not warranted or permissible long after
retirement. thereby unilaterally changing conditlone of my
service in IPS after my retirement from the aeme, The order

in any case cannot be retrospective 1n effect and cannot be
unilaterally done.

5. % Subsequently, the perlod of my re- employment
was extended further for another period of 3(three) months
from L 4.2001 vide Notificetion No. A. 19011/108/92 P&AR(CSW}
dt. 4. 4 2001.

.\I Co
l .

6. ! In fact, in compliance with your order dated
29.9, 2000 I joined and held the post. of DIG of Police (rraining)
since 29 8.2000 till the date of my attaining the age of supers-
nnuation 1.0 31 12.2000,
et It is wondered as "to how the Government could

tranefer me to the post which I had elready been holding.

g ‘ :
7. t’ My promotion order vide Notification No. A-22012/
7/94- P%RS(B)PUMs dated 29.9.2000 is legally valid and is -
not doroctivo in any form, as it was within the power of the
State Govt. under the Rules and no objection was raised from
any c0fner to my knowledge. Even i{f there were any, I wes
not gi?en any chance to explain.
8. i The Govt. Notification No. A.22012/7/94~PERS(B)/
pt. dti 156.3.2001 is detective on the following points :-

. ! | A .

% 1) Tyenefer of an officer to the post ho is
proenntly holding 18 illegal and cannot be maintained {n law.

)

2%

»



- 11) 1 wes not r.xﬁghg ths post of 6.P, (Fire),
eubetéhtivelx but 1t was sn sdditionsl charge in addition
to my duty es DIG of Poiics (71 rein?ng)
! 111) The Govt. MNotificeilfion dated 15.3.2001 is
vaozntivo of the proviscions of Articls 211 of the Constitution

and ‘the F.R.

~1iv) As a resuli of thﬁe Notification I have

to retund huge amounts of monay arising out of pey fixation~
and re fixation which is ageinst the provieions of Pension :
Rulee.

3 i (v) If a Govt. servent is required to be reduced

in rank and pay, it should have been done while he was in
regular service but not after his retirement of sorvice or
durlﬁg re=employmant pﬁbfud. This violates the provisiona

of Article 14 and 16 read with Article 311 of the Constitution.

-

| vi) Reversion of Govt. servant nfficiating in
a hlgher service, grade or post to a lowsr service. grade
or pqat is in the nature of minor ‘penalty as per AIS (CCA)
Rule$ as well as CCS (CCA) Rules have been awarded after .due.

compietton of prescribed procedures under these Rdles;"

f

8. | " This usppeal is submitted as per provision of

Rule :23(v)(b) of CCS(CCA) Rules, an at present, on re-omploymént

by the State Govt., I am governed by these Rules,

!
§

|

10, k In view of the foregoing paras, I would like
to rﬁquest you kindly to withdraw Govt. Notification doted
15.3.2001 immedietely; ctherwise for the ends cf Justice I
would be compelled to ceck justice in the sppropriate Court

“of Law.

1
1
f

Yours lafithiully,

i ' i
; . _ 2 R§ 2w

{ K.C. THANGA ) IPS

Police Hqrs.. Afzswl,

Deated Alzawl,
tho 2464 April, 2001..

Dy.Inspector General of Police (Trg)
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Guwahati Bench

L

"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
GUWAHATI BENCH

IN THE MATTER OF :-

0.A No.191 of 2001
Sri k;c_Thanga
3 Zi..'Applicant
~-Versus-~
Union of India and ors
... Respondents

- =ANnd-

IN THE MATTER OF :-
‘Written Statement for and. on behaif

)

<7 case.

N :
The humble Written Statement of the
Respondent No:-2 in the aforesaid

. case

*
-

1. That the Respondent No.2 in the afcresaid case is

the Secretary, Department of Personnel & Administrative:

Reforms, Civil Service Wing, P.0 Aizawl, representing the

State of Mizoram, and a copy of the aforesaid application

. has been served upon the said Respondent and further author-

ised the Liason Officer, Mizoram House, Guwahati Govt. . of

- Mizoram to answer the said application on behalf of the

- of Respondent No.2 in the aforesaid .-
et o X



Respondent No.2 who  is competent to answer the instant

Written Statement.

2. That the Respondent No.z in the aforesaid cése
states that save and except what has been specifically
stated in this Written Statement all the 4stateménts which
are not specifically dealt with in this instant Written
Statement and the statements which are not borne’out by tbe
records of thé.case and those which are in consistent and
contrary tQ What appears from the records of the case ‘shall

be deemed to have been denied.

3. That with regard to the statement made in  para-.
graph 1 to 4.8 of the application the Respondents has no

comments to offer.

4. That with regard to the statement made in para-

graph 4.9 the Respondents states that K.C Thanga, IPS who
was holding the'post of S8.P., Fire Service Organisation .was
promoted to the post of DIGP (Training) (Ex-Cadre) post on -

officiating basis in the pay scale of Rs.6400-450-20900

_which is attached to the said Ex-Cadre post under Government
- Notification NO.A.22012/7/94*PER8(B)/Pt/'145 dated 29.9.2000

and while promoting to the DIG (Training) he was further



.__,‘3,*_

allowed to continue holding the charge of S.P., Fire Service
Organisation. However, the Director, Accounts & Treasuries
raised an objection to issue pay slip by way of demanding

\\‘ . . . .
approval of the Ministry of Home Affairs, Govt. of India

‘which 'is the Cadre Controlling Authority in respect of  IAS
and IPS borne on the joint AGMUT Cadre. Therefére,’ on \
further scrutiny of the guidelinea for promotion of IPS to
higher grade issued vide NO.45020/11/97-1PS.II dated 15.1.99
.whérein completion of 14 years of sarvicé is neceséitate for

~—— e

promotion to the DIGP grade, it was observed that officiat-

ing promotion given to the said K.C.Thanga, 1987 batch who.
has not yet rendefed service for 14 years was erroneous.
Hence, his promotion order was modified with a retrospective -

«__
effect by Government Notification No.A.22012/7/94fPERS(B)/Ft

dated 15.3.2001. However, he was thereby authorised to func- .
.\_._________\ : F

tion as DIGP (Training) drawing his own grade pay.

A copy of the guidelines dated 15 1 99 is annexed

_herewlth and marked as Annexure :~ﬁ.1

5.. That with regard to the statement made in para-

graph 4.10 to 4.11 the Respondent has no comment.

6. That with regard to the statement made in para-
graph 4.12 the Respondent states that the Govt. Natification_

uNo.A.22012/7/94“PER8 (B)/Pt dated 15.3.2001 which supersedes



~

~4-

Notification No.A.22012/7/94-PERS(B)/Pt/145 dated 29.9.2000

really has the effect of reduction in pay of the abplicant

‘but does not amount to imposition of punishment/penalty,A

because the Notification revising appointment of K.C. Thanga

. as DIGP (Training) in the pay scale of Rs. 16400-450-20900

by way of posting to the same post in his grade pay of IPS

»

is required on the ground of administrative reasons as he

"~ has not yet in fequired qualifying service for promotion to.

the grade of DIG vide explanation No.4 below Rule 6 of the

" AIS (Discipline & Appeal) Rules, 1969.

An extract copy of Rule 6 of the AIS (Discipline & -

Appeal) Rules, 1969 is enclosed hereto and marked as Annex—. -

ure:-II.

7. That with regard to the statement made in. para-
graph 4.13 the reverting to his own grade péy of IPS 'frém

the pay scale of DIGP (Training) is not on the ground of

- penalty but rather on the ground of erroneous_promotiop, 1t
/

?
is not obligatory to give any opportunity of hearing to the

applicant.

8. That with regard to the statement made in para=-

graph 4.14 the applicant was not promoted again to the post

"of DIGP (Training) but his erroneous promotion was rather

rectified and he was thereby authorised to take charge -and



-5-.

dispose the duties of DIGP (Training) in his own grade pay
of IPS i.e Selection Grade as he was promoted to the Selecwi
tion Grade of IPS with a retrospective effect from -1.1.2000
vide .Ministry of Home affairs order NQ.14016[44/20004U$S :

. dated 13.11.2000. .

A copy of the Ministry of Home Affairs letter
dated 13.11.2000 1is annexed herewith and marked  as

Annexure:-I1I1.

9. ". . That with regard to the statements.made~in para;
. graph 4.15 that the representation dated 24.4.201 submitted -
by the applicant'for withdrawal of the impugned ’Qrder Qas
examined at' length and a reply was given to him “vide

'NO.9.22012/7/94~PER(B)/Pt-dated 27.6.201.

S

3
A copy of the letter No. - A22012/7/94-

 PERS(B)/Pt dated. 27.6.2001 is annexed hereto and marked as

Annexure:-IV. . .. . : . .

10. That with regard to the statement made ..in para-

graph 4.16 to 4.19 the Respondent has no comment.

11. That with regard to the statement made in para- .
P - .

- graph 5.1 of the application the respondent states that the



o

applicant’s interpretation of the impugnéd order .dated

15.3.2001 1is no literally correct. He was holding the post

- of S.p., Fire Service organisation before he was given
_erroneous promotion to the DIGP(Training) {Ex=Cadre) in the

. pay scale of Rs.16400-450-20900. Hence, the order was modi~

fied by Notification dated 15.3.2001 by way of transfer and

. posting to the post of DIGP(Training) (Ex-Cadre) in his own

AR

grade pay. And in the meanwhile he was further authorised to .-

_take charge of S.P., Fire Service Organisation in addition

to his main duty as DIGP (Trainihg).

»

12. That with regard to the statement made in' para-

. graph 5.2 of the application the respondent states: that the-

applicant Was not reverted from higher post to lower. post by-

a,

the impugned order dateéd 15.3.201. But his entitlement of -

pay .only was modified as the applicant has not yet put in

required qualifying service for promotion to grade of DIG.

13. That with regard to the statement made in para- -
graph 5.3 of the application the respondent states that -

though the applicant has retired from IPS he is still re--

Y

employed as DIGP (Training) and as such retrospective alter-

"nation of_ his entitlement pay for such a short period of

- five (5) months due to erroneous promotion causing recovery

-

‘of excess drawal of pay and allowances may not amount. to

serious loss to the applicant. But he is made to earn"a‘

- .



T -

considerable pay and allowances on his re-employment which

is extended upto 30th November, 2001.

14. That with regard to the statement made in para- .

- graph 5.4 of the application the respondent states that had

"the applicant not made a pressure for his erroneous promo-

m——— |

tion through the Police Department he shall not be given

promotlon to the pay soale of Rs.16400~450-~ 20900 But due to

pressure of the appllcant he was given undue salary .whxch

~

n*-—

necessltated modification when thg promotion to the higher .

grade was found erroneous.

N A

15. - That with regard to the statement made in para-

graphs 5.5. to 5.6 of the application the respondent states

that the impugned order dated 15.3.2001 not being made on

the ground .of penalty but for administrative . reasons . to

- rectify the wrong done earlier, there is no violation of

principles of natural justice.

)

16. ) That with reéard to the étatement made in .para-

graph 5.7 of the application the .respondent states that the

~officiating promotion of the applicant is erroneous and as

such there is excess drawal of pay and allowances on madifi-

-cation of. his pay and allowances which he is entitled  ac- -

cording to the Notification dated 15.3.201. Hence, order for

Ly



-

recovery of excess drawal is not illegal.

- 17, That with regard to the statement made in para-

graph 6,7,8 and 8 the Respondent has no comment.

VERIFICATION

I, Sri C. Thatkhunga, son of taaaupa ‘ aged
aboutm22 years, presently the Liason officer, Mlzoram house,
at- Guwahati and an Offlcer of the Govt. of Mlzoram being
authorised by the Respondent No.2 i.e the Secretary Depart-
ment. of Home, Govt. of Mizoram do. hereby solemnly affirm
and verify that the statements made in the accompanying‘

7, /015 17

Written statement and paragraphs 1'53 are

true' tq | my knowledge and those made in paragraph.

4)4}@ being matter of records are true to my

information.

And T slgn thls verlflcatlon on this lk of sqﬁt

2001 at CMA WM .
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7S ANNGXURE- 1

;7/ f ' No. 45020/11/97-1PS-11

Ministyy of Home Affairs/Gejh Hantra}aya

~ j Goxvrnmon' of Indxa/Bharat Sarkar
,M', "’VW\}-
RPN g A "~y * . . C
T Sy : New Delhi dated /D////ﬁ,/
‘ To '

3

The Chigf Secretaries of all States
-, U !

Sub; -~ N Indian Police Service-Promotion to Senior.
Scale, Junior Administrative Grade,
Selection Grade, Supertime Scale

; and above Supertime Scales- ~Guidelines
i ( ; regarding. !

Sir,

-1 am wyjting this to invite your attentzon to
guidelines on the above subfject circulated vide this
Ministry's letter No. 16011/39/89~1PS-11, dt. 28.4.88 .
16011/1/89~1PS~ 1Ty dt. 4.9.89 and 16011/81/90 IPS-11,dt,

f 28.12.90. Takxng*znto consideraltion of certain dxfflcultles

brought to the ‘potice of this Ministry from different

quarters from t;me to time and the encaderment of post of

_Additional Dxrertor General of Police in the police
: hierarchy, Govt. have decided to. mod'fy the exxstlng
" guidélines and gave consolidated them in one place for the
sake of referencé}- ‘Further, in order to ensure uniformity

3 of procedure in {the matter of promotion, formation of DPC

;ﬂ&\ “and their func;anxng etc., general principles of promotxon
e are also being suggested for guxdance. : ‘ : !

_ 2. ’ In order? to ensure uniformity of procedure in the ¥
&QJ matier of appoxntment and promotion to various grades in the i
;DQF Indian Polijice Scépvice in all the State Cadres in the
) country, it woul be desirable to adhcre to the revised
N '

guidelines and {pl!ow and impose stricter standards of
h selection as envxseged in the revised guxdelxnes.

' 3. ‘A copy qf the rievised guxdclxnes is sent herewith
whlch may please Rg acknowledged. 2

)
l'\

© NN

/4 , :
9] ; , Yours !aithfullyf_ ;
\;7 PB q &mﬁﬂ% f '

A n,\r(\\l NO er oo ( 0.pP. ARYA T
6}6(, f”“”//] Q GL%/%/ : Joint Secretary(Pollife)
to |

\-\4"'

Lx Copy
/

XL/Q 1 ODCPtt- wf Personnél & Trg ( All India Service .
L/U:"yj‘ Division) with reierence te their uo no. !
7 20011/4/92; AIS(II) dated 12.1.99; o N
7 Z« Joint S ‘q‘;r etary (QT) i - ’/4'57 (~.\""\ D(‘/)pl.!. n.")" rmrmc/ & ‘
\\)Jy &?} - Chard 3 ¢ ; ‘ Vo S : R((mu N 7 ()
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LRINCIZLES REGARDING PROMOTION OF MEMBEROF 195 1N 1. %
. | STATE CADRE

2

J

1. ‘PROMOTI«\_}“{‘\’ TO SENIOR TIME SCALE

3 Dircctor Gene,al and Inspector General
- of DG exists, the AJdl. DG of Police may e
members of the service who have co
sutability for promotion
provisions of rule 6A’

valuate the performance of those
mpleted 4 years of service, for deciding their
o Senior Time Scale posts, keeping in view the
\ of the I.P.S. (Recruitment) Rules, 1954 and make suitable
recommendations tg {he State Government. This Scale shal] be available from or

after the 1 January{g!'; the relevant year and subject to availability of vacancies in
this grade. U :

I1. PROMOTIQI‘-{ 'I;‘O,THE;JUNIOR ADMINISTRTIVE GRADE

|

This grade is"xjg’q-functional and shall be admissible without any screening
to all the officers warliing in the Senior [Time Scale who have completed 9 years
of service, from | Jayuary of the relevant years.

!

| |

Bl PROMOTION TO THE SELECTION GRADE

A Comumittee tynsisting of the Chief Secretary, the Secr
the Police Department and the Director Gen
(Addl. Director Generyl of Police where there is no cadre post of DG) may screen
the cases of those :gfficers’ in the Junior Adyninistrative Grade who have
completed 13 years of service, for promotion to the Sclection Grade as per the
provisions of the IPS (i:ay) Rules, 1954. On the basis of merit with due regard to
seniority selection grady: will be available from or after 1 January of the relevant
year subject to the avajlability of vacancies in the sajd grade.

etary-in-charge of
eral and Inspector General of Police

IV, PROMOTION; TO SUPER-TIME SCALE _AND THE ABOVE
SUPERTII\{XE-SCALE POSTS ‘ '
|
(A) Compasig;gn of thie Scrccning Com;m,ittces

R
(1) for Supeitime Scale posts :-
|
y .

NO.-15020/11/97-1PS.11 Dated 15-01-99
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S The Screeni,.z Committce for this purposc (for prox\notion to the grades of

G and 1G) would be the same, as the one constituted for Screening of officers ™
o pronotion in thy selection prade. Committee for the Union Territories Cadre
would comprise the Union Home Sccretary as Chairman, with Additional
Gecretary or the Joint Secretary in the Ministry of Home Affairs who is incharge
ot UT Police Cu‘drc";n{}l Commissioner of Police, Delhi as members.

{

(i)  for the tbove Supertime Scale posts —

officer to the grade of
Police and /or equivalent
pS officer of the rank of
(iii) Director General of
senior officer avpilable
d is in the rank qf Addl.
han that of Additional

P

The Screeniig Committee for promotion of an
Director General agﬂwcll as Addl. Director General of
post, would consist of (i) Chief Secretary, (i) one non-I

hief Secretary ang working in the State Government
Police and (iv) an gdditional member in case there is a
who is holding independent charge of Home Secretary an
Chief Sccrctary or Chief Secretary (with rank not less t
Sccretary to Governyaent of India). '

(BY Zone oy Considé:ration

The zone of consideration of officers for promotion 10 various grades,

- would be as follows,-depending upon the availability of posts

1. For prom: tion to the Grade Officers who have

of DIG | | completed 14 years of
! service T
2. For pro;p(.tion to the Grade Officers who have put
of IGP ! in 18 years of scrvice

-

Officers who have put

1 J
3. Tor promoiion to the Grade
in 26 years of service

of Addl. DGP

Officers who have put

{
4. Tor promoijon to the Grade
in 30 years of service

ofDGI?F

(C) Method of Selection

o |

1) Sclqciio;; shou
provideq in sib-rule 2A 0
(Pay) Ruies, 1954

1d be based on merit with due regard to sepiority as
f Rule (3) of the Indian Police Service

i o s o wat o S AR
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General Principles fu, promotion would be as given in Annexure. }

; ’ S N
[\
1) Suite! ity of officers to hold posts of and abovethe Selection Gra \

may t. adjudged by evaluating their character roll record as a whol ™.
and ge.cral assessment of their work, . v\\o

1) An ofl rec‘&r who has not been included in the panel other than DG in \7
the ﬁr,,g instance should be cligible for reconsideration after earning
two mé.re annual confidential reports. For DG level, reconsidergtion
could hye after carning at Jeast one more ACR. I
vy Spccia rbyiew may be done in cases where adverse remarks in an
officer!; annual confidential reports are expunged subsequently as a
result ¢f his representation/ memorial.

(D)  Period of validity of the panel

1) A fresl; panel should be prepared as soon as all the officers in the
earlier |:anel have been provided for. Empanelment of officers shall
be congidered batch-wise. Care shall be taken to ensure that officers
are sug'ge%ted/ considered for appointment to various grades in the
order of their interse position in the panel. The record of the officers
who haye been empanelled for promotion but are yet to be promoted
despite -y lapse of 2 years, may be screened to see if in the last two
years, tjiere had been any deterioration in their standard as would
warrant their delisting from the pancl.

i) If a vigilance or departmental inquiry has been started against an
officer ¢n the pancl after a preliminary ‘enquiry establishing charges
prima fucie, the said officer shall not be promoted, pending the result

. PR ‘ -
of inquiyy. '

PRI
- 1l

.. . .. i S ::ﬁx,;\:\-f q.":
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ANNEXURE

GENERAL PRINCIPLES REGARDING MODE OF SELECTION ETC. FOR PROMOTION

1

AND

£

»

FUNCT]‘&)NSOF SCREENING COMMITTEES ETC. :

--:?\.‘..—-; e e AN At 4 A A AP - 4 A k- A o

SCREENING
COMMITTEES

FREQUENCY AT

FUNCTIONS OF

1.1

i It should be ensured while making promotions that |

suitability of candidates for promotion is considered n
an objective and impanial manner.  For this purpose,
Screening Committees (hereafter referred 1o as
Committces) should be formed for diffcrent grades
whenever an occasion arises for making promotions/
confirmations etc. The committees so constituted shall
adjudge the suitability of officers for :- !

(a) Promotions of offjcers in various grades;

(b) Confirmation; and _

(¢) Assessment of thq: work and conduct of probationers
, for the purpose of determining the suitability for
! retention in Servigce or their discharge from Service
| or extending their probation.

B TR

b e e
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WHICH COMMITTEES
1 SHOULD MEET

4
{

Meetings of the Committees should be convened at regular
intervals to draw pancls for filling up the vacancies arising
during the course of a year. For this purpose, it is essential
for the concerned appointing authorities to initiate action to
fill up the existing as well as anticipated vacancics wel] in
advance of the expiry of the previous pancl by collecting
relevant documents like ACRs, integrity certificates,
seniority list etc. for placing before the Committecs.
Meetings of the Commitiees could be convened every year
and if neeessary, on a fixed date, e.g., 1* of May or June.
All the cadres should lay down a time schedule for holding
the Committee meetings and the same should be monifored
by making one of their officers responsible for keeping a
watch to ensure that they are held regularly. Holding of
these meetings need not be delayed or postponed on one or
the other administrative ground or on'the ground that the
nccessary material for placement before the Committees’is
not ready. The requirement of convening regular mectings
of the Committee should be dispensed with only after a
certificate has been issued by the appointing authority that
there farc no vacancics to be filled by promotion or no

officets are due for promotiony/ confirmation during the year
in question. ‘

e T et A A T e
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DETERMINATION
VACANCIES '

-\

3.1 It is essential that the number of vacancies in respeet of
which a panel is to be preparced should be cstimated as
accurately as possible. 'For this purpose, the vacancies
to be taken injo account should be the clear yacancics
arising in a grade duc to death, retirement, resjgnation,
promotions and deputation. As regards vacancies arising

+out of deputatjon, only those cases of deputation for
i periods exceeding 3 years should be taken into account
| taking due notg of the number of deputationists likely to
return to the cadre. Purcly short term vacancies created
as a result of the officers proceeding on lcave, training

be taken into agcount for the purpose of prcpa,réition of a
panel. |In cases where there has been delay jn holding
the Co"rnmincc-mcetings for a year or more, vgcancics
should I‘bc indicated year-wise separately.

or on dc’putatioﬁ for a shoit-term period etc. slipuld not |

PAPERS TO BE PUT UP
FOR CONSIDERATION
BY COMMITTEES -

. .

——-

4.1 The proposals should be completed and submitied to the
Committee well {p time. No proposal for holding a
Committee should be sent until and unless at least 90% of
the ACRs (up-to-date and complete) are available Tvery
effort should be made to keep the ACR dossiers up-to-date
lest this aspect is advanced as the reason for not holding
the Committee meetings in time. The officer referred in

| para 2 should also be responsible for monitpfing the
f completion of the ACR dossicrs. o

42 The ACR folder should be checked to verify whether the
ACRs for individygl years are available. If the ACR for a
particular ycar is not available and for valid/ justifiable

} reasons, it cannot be madc available, a certificate should be
3 recorded to that effget and placed in the folder. -

4.3 The integrity certificate on the lincs indicated below should
be furnished to the Committces  constituted to  consider
cascs for promotion or confirmation:-

t
1
[

““The records of service of the following officers whq are to

e considered for promotion/ confirmation in the grade
have been carefully ‘scrutinised and it is certified that there
lis no doubt about their integrity.”

If there are names of persons in the list of cligible
ccandidates, whose integrity is suspect or has been held in

'be recorded by the officer in-charge of the Pefsonnel

idoubt at one stage gr the other, the fact should specifically

Dated 15-01-99
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Department and brought to the notice of the Committee. It
should be ensurcd that the information thus furnished is
factually correct and complete in all respects. Cases where
incorrect information has been fumnished “should be
investigated and suitable action taken against the person
responsible for it. '

CONSIDERATION VF.
OFFICERS ON '
DEPUTATION

5.1

The names of officers who are on deputation should also be
included in the list submitted to the Commiiitee for
consideration in casc they come within the zone of
consideration and  fulfil the prescribed cligibility
conditions.  Similarly, the names of the offjcers on
deputation should also be included in the list of pames to
be considered for confirmation in case they are eljgible and
come within the range of scniority. In cases where a
certain ndmber of ‘years of service to be put in the lower
grade is prescribed as a condition for becoming ¢ligible for
consideration for promotion to the higher grade and/or for
conﬁrmejion, the period of service rendered by an officer
on deputation should be treated as ‘comparable service in
his cadre for the purposes of promotion as “well as
confirmation. This is subject to the condition that the
deputation is with the approval of competent authority and
it is certified that but for deputation, the officer v« 1ld have
continued to be in the relevant grade in his cadre. The
same would apply in cases of officers who are on study
lcave or training under the various training schemes which
are treated as duty for all purposes. -

PROCEDURE TO BE,
OBSERVED BY
COMMITTEES ,

6.

H
s

1

i

H |

Each Commilice should decide its own mgethod and
procedure for objcctive assessment of the sujtability of
the candidates. While merit has to be recogpised and
rewarded, advancement in an officer’s carccgfspould not
be regarded as a matter of course but should be carned by
dint of hard work, good conduct and result oriented
performance as reflected in the annual confidential report
and based on strict and rigorous selection process. The
misconception’ about “Average” performance also
requires to be cleared. While “Average” may not be
taken as adverse remark in respect of an officer, it cannot
also be regarded as complimentary to the officer as sugh
performance should be regarded as routinc  ahd
" undistinguished. It is only the performance that is above
average and performance that is really notewprthy which
should cntitle an officer to recognition apd suita‘tﬂc
rewards. ‘ '

t

11/97-1PS.11 _ Dated 15-01-99
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CONFIDENTIAL
REPORTS
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7.1

7.2

1.3

The annual Confidential Reports arc the basic inputs on 1,
basis of which assessment is to bec made by eacl
Committec. The evaluation of ACRs should be fair, jus
and non-digcriminatory. The Comunittee ‘should considc:
ACRs for equal number of years in respeet of all officer:
falling within the zone of consideration for assessing theis
suitability for promotion. Where one or more ACRs have
not been written for any reason, the Commitice should
consider the available ACRs.  While making the
assessment, the Committee should not be guided merely by
the overall grading that may be recorded in the ACRs bu-
should make its own assessment on the basis of the overal.
entries made in the ACRs. If the Reviewing Authority o
the Accepting Authority, as the case may be, has overruled
the Reporting officer or the Reviewing Authorit
respectively, the remarks of the latter authority should b
takcp as the final remarks for the purposes of assessmen.
provided it js apparent from the relevant. entries that the
higher ,authority has come to a different assessmen:
con:‘»cioiu;s}y afler duc application of mind. If the remarks
of all these authorities are complementary to each other,
then the remarks should be read together and the final
assessment made on that basis. '

In the case of each officer, an overall grading should be
given which will be either “Fit” or “Unfit”, There will be
no benchmark for assessing suitability of officers for
promotions. o

Before making the overall grading, the Commuttee should
take into account whether the officer has been awarded any

~ major or minor penalty or whether any displeasure of any

higher authority has been conveyed to him. Similarly, the
Committee would also take note of the commendations
received by the officer during his servicg carcer. The
Committee would also give due regard to the remarks
indicated against the column of integrity.

The list of candidates considered by the Commiittee and the
overall grading thus assigned to each candidate would form
the basis for preparation of the panel for prometion.

PREPARATION OF
YEAR-WISE PANELS
WHERE THE
conmnTTEEnﬁvE

NOT MET FOR A

181

Where for any reasons beyond conirof, the Committce has
not met in a year(s) cven thouph vacancics arose during that
year(s), the first Committee that meets thereafler should

follow the progedurcs indicated below.

1
]
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HUMBER OF YEARS

| 8.2

5. ks

Q /\) AN

(b)

(c)

v

(a)

()

~the vacancies thus arising,.

(b) -

W@

Determine the actua) number of vacancies that arose in

" cach of the previous year(s) immediately preceding

and the actual number of vacancies proposed to” be
filled in the current year separately.

Consider in respect of cach of the years those offgges
only who would bg within the zone of consideration
with reference to Lh(s vacancies of each ycar starung
with the earliest yegr onwards.

Prepare a panel by placmg the panel of the earlier’ yca:
above the one for thc next year and so on.

Where a Committee has. alrcady met in a year and furthcr
vacancies arise during
procedure should be followcd -

‘the same year, the foilowmg

. For vacancies dug to death, voluntary retirement, pew
creations etc. belongmg to the catcgory which cbuld
not be forkscen at the time of placing the facts and the
matter bcforc the Cpmxmnce another mecting of the
Commch should be held for drawing up a panal for

If for any rcason,. the

Committce cannpt meet for the second time, the

procedure of drawing up of year-wise panel may be
followed when it meets next for preparing pancls in

respect of vacancxcs ‘that arise in the subsequem year

In cases of non rc,pcmng of vacancies duc to errpr or

omission, since the wrong whereby such an error
artificially rcstrlctcd the zonc of consideration cannot
be undone, a Revxcw DPC should be heid kcepmg in
mind thc total vacaqcxes in the year.

For the purpose o(cvaluatmg the menit of the officers
while preparing ygar-wise panels, the scrutiny o{ the
record of the servige of the officer should be hmncd
to the reccords that would have been available had'the
Committec met at the appropriate time. However, if
on the datc of such mecting, departmgptal
proceedings against an officer are in progress an'd’thc
sealed cover proccdure is to be followed,- sucb
procedure should he observed even if departmcmal
proceedings were pot in existence in the year to which
the vacancy related.  The officers’ name shou]d be
kept in the sca};,q cover tll the procccdm;}s “are
fmalxsgd

Whilc promotions will be made in the order of the

~ No.45020/11/97-1PS. 11
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| CONFIRMATION

consolidated panel, such promotions will have only
prospective cffect even in cases where the vacancics
relate to carlier years.,

* performance as assessed with reference to their records of

In the casc of CQlliumatlon the conmunitice should not
determine the rchuvc ‘merit of officers but it should
assess the officers as “Fit” or “Not Yet Fit” for
confirmation in their tumm on the basis of .their

service.

10,

PROBATION

]

0.1

In the case of probation, the Committee should not
determine the relative grading of officers but only decide
whether they should be declared to have completed the |
probation satisfactorily. If the performance of any
probationer is not satisfactory, the Committee may advise
whether the perjod of probation should be extended or
whc!hcr he should be discharged from service.

L.

PROCEDURE TO BE

FOLLOWED IN
RESPECT OF |
OF¥ICERS UNDER
CLOUD )

11.2

!

I

" “FINDINGS ‘REGARDING THE-SUITABILITY FOR

At the time of consideration of the cases of officers for
promotion, details of such officers in the zone of
consideration  falling under the fol]owm;v categorics
should be specifically brought to the noucc of the
concerned Scrcemng Committees:-

(a) Ofﬁccrs undcer suspension;

(b) Officers in respect of whom a charge-sheet has been
issucd and disciplinary procecdings are pending;

(¢) Officers in respect-of whom prosccutxon for criminal
charge is pcndmg s

The Screening Committce shall assess the suitability of
the officers’ coming within the purview of the
circumstances mentioned.above, along with other eligible
candidates, without taking into consideration the
disciplinary case/ criminal prosecntion which is pending.
The assessment of the Committee including “unfit for
Promotion” and the grading awarded by it will be kept in
a scaled cover. The cover will be superscribed

PROMOTION TO THE SCALE OF ... IN
RESPECT OF SHRI........................ NOT TO BE
OPENED TILL THE TERMINATION OF THE
DISCIPLINABY CASL/ CRIMINAL PROSECUTION
AGAINST - . D SHRI
................................................ T The

procccdmgs of Lhc Commutcc nced only comam the note

No 45020/1 1/97 IPS.ii
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“THE FINDINGS ARE CONTAINED N THE
ATTACHED SEALED COVER.” The same procedure
will be adopted by the subsequent Screening Commitices
till the disciplinary case/ criminal prosecution against the
officer concerned is concluded.

é&

AJVERSE REMARKS ~

12.1

Vs

122

|

| imposition of thg penalty,

Where adverse remarks in the Confidential Report of the
officer concerned havg not been communicated to him,
this fact should be taken note of by the Committee while
assessing the suitabiljty of the officer for promotion/
confirmation. [n a case where 2 decision on the
representation of anjofficer against adverse remarks has
not been taken or the time allowed for submission of
representation is no{ over, the Committee may defer the
consideration of the casc until a decision on the
representatipn is arrived at.
An officer whose increments have been withheld or who
has been reduce to a lower stage in the time-scale, cannot
.be considéred on that account to be incligible for
‘promotion as the specific penalty of withholding
' promotion has not been imposed on him. The suitability
of the officer for promotion should be assessed by the
Committee as and when occasions arise. They will take
into account the circumstances leading to the impasition

' of the penalty and decide whether in the light of pverall

service records of the officer and the fact 'g_f the
he should be congidered
suitable for promotion.. Even where the Committee
considers that despite the penalty the officer is suitable
for promotion, the officer. should not actually be
promoted during the current year of the penalty.

13.

VALIDITY OF THE
COMMITTEE
PROCEEDINGS WHEN ’
ONE MEMBER IS
ABSENT

K

11

In such cases and provided that the Chairman was not
absent, the proccedings of the Committee shall be
legally - followed and can be acted upon.
however be cnsured that the member
but absented himself for onc rcasons or the ch{'cr and
there was no deliberate attempt to ¢éxclude him from the
Committee’s deliberations and provided further that the
majority of the members constituting the Commiftee are
present in the meeting. o

was duly _jnvited

It should |-

i

|

PROCESSING OF

RECOMMENDATIONS
OF THE COMMITTEES

AR e A -

14.1

—— o b

The rccommcnd:{'ii‘ons of the Commuttce arc adyisory in
before the appoi,nting:
however, be o¢casions;

nature and should be duly placed
authority for approval. There may,

when the appointing authority may find it necessary 1o

disagree _with _t{he recommendations.

In any case,| '’

No.45020/1
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14.2

however, the decision to agree or disagreec with the )
recommendations should be taken within a period of 3
months from the date of the mecting of the Committee.

Where the appointing authority proposes to disagree with
the recommendations of the committee, it may refer the
matter again to the Committee for reconsideration of their
earlier rccommendations. If the Committee reiterates its
earlier recommendations giving also the rcasons in
support thereof, the appointing authority w111 take a
decision either to accept or to vary the recommendations
of the committe¢ and such a decision shall be ﬁ:nql.

VIGILANCE
CLEARANCE WHILE
IMPLEMENTING THE
COMMITTEE R
RECOMMENDATIONS

" ¢

151

A clearance from vigilance angle should be available
bcforcl making actual promotion cor confirmation of
ofﬁccrs approved by the committee to ensure that no
dxscxplmary proceedings are pending against the officers
conccmpd.

16.

ORDER IN WHICH
PROMOTIONS TO BE
MADE

16.1

oy —— ot A

The officers placed in the approved panels for promotion
are to be considered for appointment o higher grades in
the order of their inter-se position in the respective pancls,
except in cases where disciplinary/ court proceedings are
pending against an officer.  The procedure to be adopted
in cases of officers against whom disciplinary/ court
proceedings arc pending has been laid down in the
succceding paragraphs..

17.

PROMOTION OF |
OFFICERS ON
DEPUTATION

1‘

17.1

‘
4

17.2

If a panel contains the name of an officer who is away
from the cadre and is on deputation in public interest,
including an officer who has gone on study leave/ training,
provisions should be made for his regaining the
‘temporarily lost promotxon in the higher grade on his
return to the cadre. {It has to be bome in mmd that
scniority of members of All India Services which is fixed
at the time of thejr completion of probation pcnod 1s not
to undergo any change throughout their carcer and carly or
‘late promotion of an officer vis-a-vis other officer(s) is to
have no 1mpact on their senionty. -~ Therefore, such an
officer need not be reconsidered by a fresh Comumittee, if
subscquently hcld while he continues to be on.deputation/
study leave/ xrammg This would be irrespective of the
fact whether or- not he has got the benefit of proforma
promotion under the NBR.

In casc an oﬂiccr is away on deputation ap his-own

Dated 15-01-99
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volition by applying in response to some advertisement, he
should be required to revert to his parent  cadre
immediately when due for promotion, failing which his
name shall be removed from the panel. On his reverting to
the parent cadre afler a period of 2 years, he will have no
claim for promotion to the higher grade on the basis of that
pancl. In that case, he should be considered in the normal
course along with other eligible officers.when the next
panel is prepared and he should be promoted to the higher
grade according to his position in the fresh panel. "

1 ACTION AFTER

SEALED COVER CASES | 8.1

COMPLETION OF
DISCIPLINARY/
CRIMINAL,
PROSECUTION

18.2

If the proceedings of the Committee for promotion
contain findings in 3 .sealed cover, on conclusion of the
disciplinary case/ criminal prosecution, the sealed ¢cover
or covers shall be' gpened. In case the officer is
completely ekoncratéd, the due date of his promotion will
be determined with reference to the findings of the
Screening Cbmmittee kept in sealed cover/ covers and
with reference to the date of promotion of his next junior
op the bass of such findings. The officer may be
p:romoted, if nccessary, by reverting the junior most
officiating person. ...Such promotion would be with
réference to the date of promotion of his junior and in

these cases, the officer will be paid arrears of salary and

allowances.

If any penalty is imposed on the officer as a result of the
disciplinary proccedings or if he is found guilty in the
criminal prosecution against him, the findings of the
sealed cover/ covers shall not be acted upon. His case for
promotion may be considered by the next Screening
Committee in the normfgl course and having regard to the

penalty imposed on him. In such cases, the question of |
arrears will be decided by the Central Government: by |

taking into account al} the facts and circumstances of the
disciplinary/  criminal proceedings. Where the
Government denies arrears of salary or a part of it, the
reasons for doing so shall be recorded. -

SIX MONTHLY 190
REVIEW OF SEALED | |
COVER CASES

[
'
i
!

) Y .

It 1s necessary to ensure that the disciplinary casc/ criminal
prosccution instituted against an officer is not unduly
prolonged and all efforts to expeditiously finalise the
proceedings are taken so that the need for keeping the
cages of officers in scaled cover/covers is limited to the

{ . o . )
ba{cst minimum.  The appointing authoritics concerped |

should comprehensively review such cases on the expiry

No.115020/11
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of six months from the date of convening of the first
Screening Commmoc which had adjudged his suitability
and kept its ﬁndmgs in the sealed cover. Such a review
should be done subsequently also after every six months.
The review should inter alia, cover the progress made in
the dlscxplmary proccedmgs/ cnminal prosecution and
further measures required to be taken to expedite their
completion. ﬂ)c same procedure is to be followed for
considering the ¢ases of confirmation.

20.1

- —
]
P

20, | AD HOC PRO'HO'I]()NS As appomtmcm of the members of the All India Scrvices
IN CASES WHERE to various grades is made on regular basis and the concept
DISCIPLINARY | of one-time confirmation exists in their cases, the concept’
PROCEEDINGS/ ’ of grant of ad hoc promotion is alien to thcrn Unlike
CRIMINAL — ‘. Ccnmq Govcrqmcnt Servants, ad hoc promouons are not
PROSECUTIONS AI( k; ’ be allowed in Lhmr cases even if the disciplinary cases/
PROLONGED cnminal prosccytions instituted against them are found to

' ‘ ' havel Been pro]pngcd In their cases, only 'six-monthly
“ ' rcvncwiof thcnr disciplinary/ criminal cas¢s is to be
; | undc ta.kcn and cITons arc to be madc to cxpcdltc their
i'; ; 00m$1cuon

2]1. | SEALED COVER § . {211 In the case of an officer rccornmended for promotzon by
PROCEDURE 1. the Scrccmng Cormmnee where any of the cifgumstances
APPLICABLE TO " mentioned in Para 11 above arise before actual
OFFICERS COMING . promotion, sealed cover procedure would have to be
UNDERCLOUD ' followed. * The subsequent Committee shall assess the
BEFORE PROMOTIG suitability of such officers along with other eligible

o candidates and place their assessment in saalcd cover.
The sealed cover/ covers will be opened on copclusion of
the disciplinary case/ criminal prosecution. -In case the

" officer is completely exonerated, he would be promoted
' as per the procedure outlined in Para 18 abgve and the
. question of grant of arrcars would also bc decided
: accordingly. [f any penalty is imposed upon him as a
; result of the d;sc:plmary proceedings of if he is found
! guilty in the crumnal prosecution agamst “him, the
\ i findings of the Sealed cover shall not be actad upon, a
' outlined in Para }18.2 above. ' i
22. | VALIDITY OF THE 22.1 A panel for promotion recommended by the Committee

PANEL

and approved by the appomung authonty shall be valid
tll all the officers placed in the pancl- ‘have been
promoted. 'Hm will, of course, exclude officers who are
away on dcputahon or are on study lcave or arc on
training. :

‘:‘!

Dated 15-01-99 |

No,45020/ 1/97-1PS.I1

y

!
i

- gtm v ——




e rp— v

e e =

N

.11-' Zg @ | gX

AEVIEW COMMIT (EE

MEETING

23.1

232

The proceedings of any Committee may be revicwed
only if the Committee had not taken all the material facts
into consideration or if material facts were not brought to
their notice or if there were grave errors in the procéduxc
followed by them. Special review may also be donc in
cases where advprsc remarks in the officers’ ACRs are
expunged as a fesult of their reports. The' Review
Committee should consider only those officers who were
eligible as on the date of meeting of the' Original
Committee. They should also restrct their scrutiny to
the ACRs for the period relevant to the first Committec.
If any adverse remarks relating to the relevant period

were toned down or expunged, the modifigd ACRs'|

should be consxdcred as 1if the original adversc rernarks
did not exist at all. Before doing so, the appomtmg
authority would scrutinize the relevant cascs thh a view
to dccxdé whether or not a review by the Conumttu: 1S
Justxﬁed taking 'in mind the nature of the adverse
remarks! toned den or expunged. While considering a
deferred case or review of the case of a superseded
officer, if the Committec finds the officer fit for
promotion/ confirmation, it would place him at the

~appropriate place in the relevant panel afler taking into

account the toned down remarks or expunged rcmarks

" If the officers placed junior to the officer conccrn;,d have

been promoted, the latter should be promoted

immediately and if there is no vacancy, the junior-most |

person ofliciating in the higher grade should be reverted
to accommodate him. On promotion, his pay should be
fixed at the stage it would have rcached had hc been
promoted from the date the officer undexatcly below

him was so prompted, but no arrears for the pas; periods | -
would be admmsxblc In the case of confirmatipn, if the
officer conccmcd is reccommended for conﬁrmmxon on |

the basis of rcv1cw he should be confirmed from the due
date.

1
1

|
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to the selection grade or to a post carrying
pay abovc the time-scale of pay.

A PP ey e
y)

freversion, of . a . member=of~the ‘Service
canetgut b ¥ AN m‘trcn-«w TP
'offncmtmg in” a hxghcr *grade or-post to which
promotions are made by selection, tu'a lower
grade or post after a period of trial not
exceeding threc ycars on the groupd that he
is considered unsuitable for such lught,r grade
or post i

"unconnccted " Withnhis® conduct!’<r K3 ;

i
~

tooraadas

{v) reversion of a member of . the Service,
appointed on probation to the -Seivice, to,
Staté Service, during or at the cnd of the:
period of .probation, in accordancc ‘with the!

- terms of appointment or the rules and orders!
governing such probation; -

{vi) replacement of the services of a mt,;nbcr of
the Service whose services hwc been

borrowed from a State Govcmment at the

-

Wil) compulsory xcttrcmcnt of a mcmbct of the

-

Scryice under the Provisions of thc All India

Scrvices

(Death-cum-retirement
Rules, 1958;

“Benefit)

termination of the scrvice of a mcmb,,r of thc’
Service, appointed on probatton during or at
the -end of the period of erobgtton in
accordancc with the tcrms of thc s<.rvxce or
the rules and orders govcn m such
probation. :

6 ]

7. Autharity to institute proceedings mul (u imposc
naltym-zo(l) Where a member of thc Sexytcc has
{".nmitted any act or ommission whtcp rcnders him
wble to any penalty specified in rule 6—"

¥ii)

(1)(a) if such act or ommission was cummtttcd
‘ore his appointment to the Service— ;

(@) the Statc Government, if he iy scrving
inconnection with the affairs of that State, or -
S8 deputed for service in any company,

“ incorporated or mnot, which s wholly or
" substantiplly owned or controllcd by _the
Government of “that State .or in a local

authority sct up by an Act of the lggtslaturc
t} of that Statc; or

the Central Government, in any other case,

shall’ alone be competent™to institute

- dtsmplmary procccdmgs against him and,

subject to the provisions of sub-rule (2), to
¥

or on rany—radrnmtstrahw; ground)'

dtsposql of the State Govcmmcm concerned,.

.. assogiation or body of individuals, whether -

-127

24

impose on him such fiénalty specified in rule
6 as it thinks fit;

7(1)(b) If such act or ommission was committed
after his appomtmcnt to the -Service—

KJ/\IU./;LL s -’,_/_L

ANNEXURE-- I

&

(i) while he was serving In connection with the '

affairs of a Ptate, or. is deputed for sgivice
under any' company, &ssocxatton or body of
individuals, whether : mcorporatcd or not,
which is wholly or substanttally owned or

. controlled by the Government of a State, of
in a local .authority sét:up by an Act of thg
Legislature of that Statc, the Govcrnment of
that State; or :

whilc he was on trammg, the Government
which deputed him for such training; or

(i)

(iii) while he was on lcavc,,the Government which
a;nctioncd him the ledve; or

(iv) whtle he “was under suspension, " the
. Government which plaf'cd him or is deemed
té have placcd him under suspension; or

) if such” act or omm:smon is wilful abscnce

" from duty after the -gxpiry of leave, the

Government which sam‘ttoncd the lcave; or

(vi) while he was absent froin duty otherwise than

on leave, thp Govemmtnt which would have

been compctent to ‘iinstitute dtsc1plmary

proccedings . against hlm, had such act or

~ ommission been commtttcd immediately
before such absence from duty; or

(vil) the Central Govemmeht in any other case,

shall aionc ‘be coxhpctcnt to institute

disciplinary procccdmgq against him and,
subject to provisions ; bf sub-rule (2) to
impose on him such pcnalty specified in rule

6 as it .thinks fit, dhd. the Government,

company associations, ftody of individuals or

local authority, as the case may be under

whom he is-serving at: lhc time of institution

of such proceedmg., shuH be bound to render

all reasonable facilitied” to the Government
instituting and conductmg such proceedmgs

Explanation.— For the puqvoses of clause (b) of
sub-rule (1) where the Governzhent of a State is the
authority ~compgtent  to institute
procccdings against a member, Hf the Scrvice, in the
event ‘of a feorganisation (of the State, the

AGovcrnmcnt on whose cadre lw is bornc after such

rcorganisation sh.tll be the nuthortty competent to
institutg disciplinary procccdm;“‘ and, subjcct to the
provisions of sub-rule (2), .to ‘impose on him any
penalty specificd in rule 6.

o
) B()mulcd yide DP&AR Notf. No. 3772 A!S(Ill) dt 2215172,

. ?’bbsmttt:.g vide Deptt. of Per. & Nonhcatton No. 6/9/72-AIS(111), dt. 5-7-75. (GSR No. 872 dt.

PSS et

15-7-77).
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> ngion shall not bc tre..t,d as a pcnod
, urnless the "uthomy competent to
order rainstelement specifically directy’ ghat it shall be
24 {¢r any specified purpose;

Provided thet ¥ e member of “Jv Service so
desires uch cutliosity may order thai'the petiod of

susgepsion sheil b2 converizd into leat ye of any kind - .

due. and M*ms ‘tle to the r*c*xb.r <,f the Servxce

< 5B(3) The ravmcnt of allowan
(2), sub-rule (3) or sub-rule (5) s’xall LL. subject to all

< other conditions under w‘uc'l °ucn «‘iowanccs are -
" admigsibie. T :- ' L

5B(9) The proportion of t‘xc fuil pay und allowancc
deterjnined under the proviso !to. syb -rule :(3) or.
undcr sub-rute (5) shall neither be eo:;al to full pay
and 'gllowances nor shali it Be h.ss than the
subsigtence  allowance  and othcr .ailowanccs'
admxmblc under rule 4.

PART [1I—PENALTIES AND D;.;CIPLINARY'
AUTHORITIES ';‘

" 6. Penalties.—(1) The following pcn.gtxes may, for :
Wy hercinafter -~
'prov;dcd be imposed on a member uf the Service,

good’ and sufficient reasons and

R -‘I .
namcly — : g

Mmp;; Penalties: ‘
H e |. .
(i) censure; . ,

»

(i) withholding of promotions;

16(m) recovery from pay of the whole, yr part of any -

i ' pecuniary loss caused to Govcm;pcm or to a
whether incorpofated or ?ot, wmch is wholly
or substantially owned
-Government, or to a local authonty set up by"
an Act of Parliament or of the lygxslature of a

"'\,‘ State, by negligence or breach of o&dcrs, "' ‘

(w? withholding of mcrcments of p,,y,

%’“M o

ajqr Penalties: gcww\.q e )Ohxcuuut mséﬁk.-boo

e

126

,u .der sub-rule

company, association or bpdy pf individuals, -

ot ‘gontrolled . by .

25

4

" time scale of pay, grade or post from which he’:

was rcduced, with or without further dircction;
regarding conditions of restoration to t‘m
grade or post from which the member of the
_ Service was reduced and his seniority and pay
. on such restoration to that grade: or post,

(vu) compulsory retlrcment
Prov1dcd that, if the’ cnrcumstances of the:

case so warrant, the authority imposing the’ :

penalty may direct that the retirement bcncms 5

- admissible to the member of the Service undcr‘. :

he Al India Services (Death-cum- Reprement’ﬁ-‘ :

_ Benefits) Rules, 1958, shall be paid at. suchhhi:

reduced scale as may not be less than two-,f
thirds of the appropriate scales mdxcated A,
Schedules ‘A’ and ‘B™ of the said rqlcs

(vm) removal from Service which shall npt be a”
disqualification for future cmploymer}t undcr
! the Government;

. (ix) dismigsal from Servicc which shall ordmanly
be ‘a.disqualification for future employmcnt
under the Govcmmem

Provided that in-every case in which tlpz charge

" of acceptance from any person of any grat;f:canon
" other thap'icgal rcmuneration, as a motive or rcward

for’ domg or for bearing to do any official act is

- established, the penalty mentioned i in clause (viii) or

clause (nQ shall be imposed:.

Prov:dcd further that in any cxccptlonal Gase, and
for spccml reasons recorded in wntmg any othcr
penalty may be 1mposcd ;

Explanmzon—The followmg shall not amount toa:

‘pcnalty within the meaning of this rule; namcly —

. (i) Withholding of increments of pay of a. membcr
..of the Service for failure to pass
o dcpartmcntal examination in accordance wnh
S thc tules or orders governing the scrvxce
(ii)

cffxmency bar in the time-scale of pay on thc

Stoppage of a member of the Service at the 41

v ,l'l L

—— ——

Ve y ‘,'; :
(v).,rcdu)ctxon to a lower stage ip thg, ime scale ﬂf \/}u grmmd of his-unfitness to cross thebar; ik
~pay for a specified perlod %m 18(m) non promotxon of a membcr of the Semcc,& =

directions as to whethér or not pe member of -

__-~the Service will éitn mcrcmeugs during the ‘ capacnty, to a post in the senior t]mc scalc
" period of reduction and whether,"on the expxry ; of pay on the ground of lack of gdequate b
of 'such pcnod the tedu?uon W.Il or will not ‘ ‘ lcngth of service and experience pr non-}
have  the 'veffect of postpgmng future | oonfzrmatmn in the service, -or failure to\
increments of his pay; Co ' ’ p.}ss the dcpartmcmal exammatmp, Ly .::
Avi) reduction to a lower fimie scale’ of pay, grade (iii-a) pon- promotxon of a member of th-; Service, §

whether in a substantive or officiating ~l
capacny, after due cormderatxon of his case . §

or post which shall oxdtmrxly be a bar to
promotion of the member, of the f:ervxce to the

]

1(’Subsmut(.d vide DP & AR Not. No 6/5/74 AIS(III) dt. 28-7-75 (GSR No 988 Gazette, dt. 9th Aug 7 it
17xns;ncd vide AP & T Notification No. 1101§/7/87-AIS(III), dt. 26-2-88. '

1857..!),>utuu:d vide Dcpartmcm of Pcrsonncl Nonﬂcauon No. 12/2/69-AIS(HI), dt. 13-7-71. (GSR No 588 dt 24-4-71)
‘_ / , , L__
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. Government of India . ANNEXU,{E--Z[Z:

Ministry of Home Affair
N

Neﬂ*561h171,theﬂQk%November; 2000

. .
. o

1
‘ 1 ORDER. : :
| 3 A .
i e sollowing 1PS officers of arunachal ‘pradesh=
! ’ Goa-Mize) am=Union Territories - Cadre (1986 - and 1987
ointed to ‘the Sglection Grade of indian

gatches) ore 8pP

Police perviceo (Rs.WAZOO—AOO—

dates mytioned pgainst-their nampg -
e .\ i .

18300) with effect from ine.

| Ly
. .5/5nri R ¢ /
{ . 'T.N. Mohan (86) V/1/99 o
N satyendra Garg (87) 1/1/2000 v
, ~ c 5. p.K. Bhardwa] (87) ~do- . NBR
0 . P Ramraj (87) -do- .
5. Tal Hassan «(87)7 ~do- .
'25.; Mg Dlip Kumar (B87) -do- v NER
7 M.S. Upadhyaya 187) -go- Lo :
B P.K. Loreng:(87) -do- U '
9. Or. M. Ponnian (87) -do- o
10. K.C. Thanga (87) -do-
A L, Ssilo (81 : -do-
412._"5.3.<Grewa1 £87) ~do- . \
% i ‘_ Vb
. ' R ~ 'N\fbyfn;
b . - —___'_m.,q
. - (KK Kalew

'Qnder Segrptary to the Govl. ofulndi

NCT of Delhi
officet

=
,\VW i ' .
,G\m/ _C(){,}\} ‘0 H : ‘ ' o
4 1. é The ChiefASecrataﬁy, Governmont of
' Oclhi with 8, sparc copies for the
_concerned. ' '
! ) i |
tary, Government of Mizoram, Ajze
' r 8/Shri K.C. Thangs and !

”~

The CﬁiefﬁSecre
with. two gpare 'copy fo
Sailos T
‘intelligence gureau, Néw Deihi wi

-,

ylfor shri, PoK. ghardwal, 1PS. N
]
!

The_Director,
one spare cop
i
The Qirector“
Delhi with opq
1PS. g k

central Bureau of 1avestigation, |
spare GoPY for Shri N, Dilip Kum

1he  Commissioner of  Police, Delhi | Pol

Headquar\ors}'l,P. Estate, New Celhi.

File No.1501§/14/zoooruws wmmn“qh”ﬂmgjw)

' . ¢ o o . Admis R s 5 )
’, Guand File. it on Now 34 ,
S 2 Ree? A P\
t ) ¢ - Duteees o A Yo
. f L Nt e
o (KK RE
e ' . Under- Secretary to the Govt. of 1

% 1o HM / PPS to NS / PPS 1O AR

f

. ~
. Gecy. BV & AR
CS‘J"J]T\‘Q.}(‘: DG
geraint VO .IF—:].HS ane
D o | w5
%

. i. -
t
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| H0u422012/7/94-Pips(p )/ pe A NEXU’#" Vv

: | COVERNHENT OF N1Z0RAY |
DEPARTS:ul OF PERSONNEL & ADUINISTRAT IVE REFORug N
CIVIL SERVICE BINg 0

Dated Aizaul, the 27pp June, 200}

TO’ } .
ru K.C.T)mnga. IPSa
Poltcg HQy Alsewy,
Refiw Kow W12, dt,24,4,2001,
: l _
Eir? _ '

/ : » I on directed to inforn
you tha:_mhgzﬂtredtorAaf dccounts & Treasurieg cannot igsueg

_ A.22012/7/94~PERs(8) /Pt /145
dt.29.9@2¢00 as 2he_appqavaz of the Cadpe Controlling Authom
rity t.e,:ﬂtniatry oS Home #Jvhtrg Pae not odbtatned fop the
same, dcegrdingly the cage wag revieved and q eareful exami.
nat{on of‘éae same tndtdated that the State Covernment 1g
not_oompagént to give y&u&'tha Pay fcala oy pic oj‘Pai;co

without thy approval of, the Cadre Controlling duthortty,

It s noféd that you we%e appointed to thc-ae]acttoﬁ-grade

OF IPS Lith esfect from 1.1.2000 t

n terns of order‘ﬁo.fdofg/
44/2000-rp 5 Btel3411.2000 tesued by the Governnent oy Indyq.

in the ﬂtif;tpy of dome' Afratrs, Stnce your sorvices were

- governed by the rejepans AlS Rules apd the Ipg (Pay) Rules,
the ordery tssued by the #intetry of Kome Affairs tn pejq.
tion to your case ape Sinal, dccordingly there wag no reduc~
tion aither in rank op Pay and the obdar agatnat which you

have madae . up reprasentat ton waa only rectisicat ton of the

nistake comuitted ¢arlten,
i
; Yours ratthpurzy,

‘ ; Q-/%/;z{.’é-@ﬁ
? ( LAWHTHANGA )
Undepr Secroatary to the Govt, of Hisoran,
, : I DeP & AJR(CSH)
Hemo fload,2;012/?/94-1%‘123(3}/% ﬁateq the 27th June, 2001
“opy tots : ' o

Direvtar Generay o}'?oltce, dizoram for tnformation.

L,3UFf;j‘é.®!

/, | ( LAmTisids )
“ Under Secretary to thd Govt. of: Mizoren,
: [ T

,.‘.. D

A

L
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